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In the Court of Executive Magistrate Anni, Distt. Kullu (H.P.) 

 

 

 Purshotam Singh . . Applicant. 

 

Vs 

 

 General Public . . Respondent.  

 

 Subject.—Notice Under Section 13(3) of Birth & Death Act, 1969. 

 



 Sh. Purshotam Singh s/o Sh. Pune Ram, Village Thanach, P.O. Jaon, Tehsil Anni, District 

Kullu, H.P. has moved an application in the office of the undersigned accompanying with an 

affidavit stating that the birth event born on 30-06-1968, has not been entered in the record of Gram 

Panchayat Lajheri. 

 

 Hence, the general public is hereby made aware through this notice that if any person or 

relatives have any objection regarding entering birth event of the applicant Sh. Purshotam Singh s/o 

Sh. Pune Ram, Village Thanach, P.O. Jaon, Tehsil Anni, District Kullu, H.P. born on 30-06-1968, 

in the Panchayat record of Gram Panchayat Lajheri, Tehsil Anni, District Kullu, H.P., he/she/they 

may file his/her/their objection on or before 25-07-2025, before this court. In case of non-filing of 

any objection, the ex-parte order will be passed. 

 

 Given under my seal and signature on this 27th of May, 2025. 

 

Seal.  Sd/- 

Executive Magistrate Anni, 

 Distt. Kullu (H.P.). 

 

 

___________ 

 

In the Court of Executive Magistrate Anni, Distt. Kullu (H.P.) 

 

 

 Bale Ram  . . Applicant. 

 

Vs 

 

 General Public  . . Respondent. 

 

Subject.—Notice Under Section 37 of Land Revenne Act, 1954 Correction of name in Revenue 

Record. 

 

Sh. Bale Ram s/o Sh. Jarbu, Village Karshala Phatti, Karshaigad, Tehsil Anni, District Kullu, H.P. 

has moved an application for correction of his name in revenue record in the office of the 

undersigned accompanying with an affidavit stating therein he is owner of the land in Phati 

Karshaigad of Tehsil Anni, District Kullu. In the application, the applicant has prayed that the entry 

in revenue record with respect to name is not correct i.e. Balea Ram s/o Sh. Jarbu. The applicant 

has attached Copy of Aadhar Card, Nakal Parivar Register, alongwith an affidavit wherein, the 

name of the applicant's name has been shown as Bale Ram s/o Jarbu.  

 

Hence, the general public is hereby made aware through this notice that if any person or relatives 

have any objection regarding correction of name in revenue record of said applicant        Sh. Bale 

Ram s/o Sh. Jarbu, Village Karshala Phatti, Karshaigad, Tehsil Anni, District Kullu, H.P.  Sh. Bala 

Ram s/o Sh. Jarbu instead of Bale Ram s/o Sh. Jarbu then he may file his objection before the 

undersigned before 25-07-2025, an any working day. Failing which the ex-parte order with regards 

to correction of name will be passed. 

 

Given under my seal and signature on this 27th of May, 2025. 

 

Seal.  Sd/- 

Executive Magistrate Anni, 



 Distt. Kullu (H.P.). 

 

___________ 

 
 


